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Rs. 4,128. Because the service has been
-essential and is of the nature of a
pioneering service, we have to incur
this loss. Otherwise, the rates are not
even economical.

“RAILWAY RATES TRIBUNAL

*492, Shri M. L. Agrawal: Will the
Minister of Railways be pleased to
‘state:

(a) whether any complaints have
been received by the Railway Minis-
‘try about the procedure adopted by
the Railway Rates Tribunal; and

(b) if so, what steps have been
‘taken or are in contemplation to re-
medy the defects complained of?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes. Sir.

(b) The question of simplifying the
zules of procedure of the Railway
Rates Tribunal has been remitted to
the Railway Freight Structure Enquiry
‘Committee whose recommendations
are awaited.

Shri M. L. Agrawal : May I know
‘what was the nature of these com-
plaints?

Shri A : The complaints re-
lated to, firstly, the high cost of the
‘suits in respect of cases taken before
the Tribunal; secondly, the delay in
‘the disposal of cases, and thirdly, the
inconvenience supposed to be caused
to people in North India due to the lo-
cation of the Tribunal in Madras.
These are the three broad complaints
that we have received. All these things
are now before the Freight Structure
Committee who are looking into
them; they are collecting opinions on
the various points.

Shrimati Tarkeshwari Sinha: In view
of the fact disclosed by the hon. Deputy
‘Minister that the committee is going
into these matters, may 1 know whether
their recommendations will be accepted
immediately or they will be included
in the next year’s budget proposals?

Shri Alagesan: We have remitted
it to the Freight Structure Committee
-and we are awaiting their report. As to
‘whether we will implement the recom-
mendations of the committee, that is
o be judged by our performance in the
past. We have been implementing the
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recommendations of the various com-
mittees appointed by us.

Shri K. K. Basu: May I know what
stands in the way of this Railway Rates
Tribunal sitting in different places in
India instead of having its permranent
seat at Madras?

Shri Alagesan: I have to inform the
hon. Member that it has been sitting
in various places like Delhi, Kanpur,
Calcutta, etc. We have already taken
steps; anyhow, we will further look into
it.
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